jr. Ref. Corp.
37 A umity B
[Shri Pranab Kumar Mukheijee],
(Amendment) Ordinance, 1875, as
required under rule 71(1) of the
Rules of Procedure and Conduct of
Business in Lok Sabha.

————

1211 hrs,

AGRICULTURAL REFINANCE COR-
PORATION (AMENDMENT) BILL®

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHR]1
PRANAB KUMAR MUKHERJEE):
On behalf of Shri C. Subramaniam,
1 beg to move for leave tp intreduce
a2 Bill further to amend the Agricul-
tural Refinance Corporation Act, 1968.

MR, SPEAKER: The question is:

“That leave be granted tb intro-
duce a Hill further to amend the

Agricultural Refimance Corporation
Act, 1968."

The motwn wuy adopted.

SHRI PRANAB KUMAR MUKHER.
JEE; I introducef the Bill.
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1218 hrs,

RAILWAY SUDCET, 1078-3w—
GENERAL DISCUSSION—cont.
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*Published in Gazette of Ihdia Extracrdinary, Part IT) sectiom %,

dated 10-3-75.

{Introduced with the recommendation of the Plesident:



